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BEFORE THE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE BENCH,

AT CHENNAL

ORIGINAL APPLICATION NO. 9 OF 2022

IN THE MATTER OF:-

1. PISATI INDIRA REDDY,

W/o Late P.Ram Reddy,

Aged About 64 years occ: Organic farmer,
R/o H.No. 183, Sadashiva Heavens,

PeddaAmberpet village, Abdullapurmet Mandal,

Ranga Reddy district, Telangana -501505.
Mobile N0:9391013054

Mail: Indiraramayogi@gmail.com

2. AKITI NIKHIL KUMAR REDDY

Slo Akiti Rama Krishna Reddy,

Age About 26 years, H.No.2-6,

Chinna Ravirala, Abdullapurmet Mandal,
RangareddyDist, Telangana-501505.
Mobile No. 9666905777

Mail: advaravan@amail.com

VERSUS

1. UNION OF INDIA,

Rep. by its Secretary,

Union Ministry of Environment, Forest &CC,
Indira Paryavaran Bhavan,

New Delhi-110003.

Phone: 011 24695262,24695265

Mail: secy-moef@nic.in and 32 Others

..APPLICANTS

...RESPONDENTS
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ADDITIONAL COUNTER AFFIDAVIT FILED ON BEHALF OF

RESPONDENT NO.12

|, K.Swathi, Rep by its Proprietor of M/s. KRC INFRA PROJECTS
MINE & STONE CRUSHER, having office at Sy No 268, Bandaraviryal H. No. 2-
3-534/1A/1, Plot No. 27, Sai Nagar Colony ESI, Hyderabad-500038, do hereby

solemnly affirms and sincerely state as follows:-

1. I'respectfully submit that, I am the 12th Respondent herein i.e., Mis. KRC
INFRA PROJECTS MINE & STONE CRUSHER herein and as such | am
well acquainted with the facts of the case.

2. Atthe outset, | deny each and €very averment, allegation, statement, raised
in the above titled application, as being wholly baseless, misconceived,
contrary to facts and records, devoid of substance, and unsustainable either
in law or on facts, except to the limited extent of those matters which are

specifically and expressly admitted herein.

Business activity of the Respondent No.12:-

3. ltis to submit that the Respondent No.12 herein is engaged in the business
of operating an independent Stone Crusher and Rough stone & Road Metal
Quarry at Sy. No.268 Bandaraviryala (V), Abdullapurmet (M), Rangareddy

District, Telangana.

Allegations raised by the Applicant as against Respondent No.12

4. | further submit that, the applicant has raised the following allegation as

against the Respondent No. 12 in paragraph 6(i) of the original application

For M/s. KRC INFRA PROJECTS
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and the same is extracted below for the convenience of this Hon'ble
Tribunal.
F. Respondent No. 12, Krc Infra Projects, Bandaraviryala(V),
Abdullapurmet(M):
()No Environmental clearance and Consent fo Operation &
Establishment.
(i) No Show cause notice was issued for non-compliance of Board
standards.

(iii)Issued Closure Orders.

Reply of the Respondent No.12 as against the allegations raised by the

Applicant:-

5. In response to the allegation concerning Consent to Operate, it is
respectfully submitted that the unit has obtained all requisite consents from
the date of its establishment, and the same have been subsequently

renewed by the Board.

FINDINGS OF THE TELANGANA STATE POLLUTION CONTROL BOARD IN

RESPECT OF RESPONDENT NO.12;

5. In response to the allegations raised by the applicant, the Telangana State
Pollution Control Board has filed its report before this Hon’ble Tribunal on
20.04.2022. In the said report, at pages 12 and 13, the TSPCB has clearly

recorded the following observations, which are extracted hereinbelow;
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Findings of the TSPCB as against the Crusher:-

R-12 M/s. KRC Infra Projects, Sy. No. 268, Chinnaravirala (V),

Hayathnagar (M), Rangareddy District.

1. The Board has issued CFO of the Board to the Industry vide
order dated 02.03.2022 for Stone Metals (40 mm, 20 mm & 12
mm) — 70 TPD & Robo Sand 108 TPD, which is valid up to
31.12.2027.

2. The Board has issued closure order to the industry for non-
compliance of Board conditions vide order dated 26.03.2021.
Subsequently, the Board issued Temporary Revocation of
Closure Orders with certain conditions. The crusher has
provided cladding to the vibrating screen to arrest the dust
emissions.

3. The crusher has not provided closed dust bunker to store the
stone dust. The crusher has not provided MS Sheets to belt
conveyors.

4. The crusher has provided water meter to assess the water
consumption.

5. The crusher has provided green mesh along the boundaries on

3 sides instead of wind breaking walls.

For M/s. KRC INFRA PROJECTS
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6. The crusher has provided water sprinklers at dust emanating
sources viz., conveyor belts, hopper, crusher, screens efc. to
mitigate the fugitive emissions.

7. The crusher has laid metal roads within the premises.

8. The crusher has not laid BT Road / CC Road from mine to
crusher.

9. The crusher has developed green belt in vacant places but not

33%.

10. The crusher has provided green mesh to the dust belt conveyor

It is respectfully submitted that Serial No.3 has already been complied with by the
Respondent herein, and therefore, there is no non-compliance of the directions by

the Project Proponent as alleged by the applicant.

Findings of the TSPCB against the quarry:-
R-12 (A) M/s. KRC Infra Projects (5.038 Ha Rough Stone & Road

Metal Quarry), Sy. No. 268, Bandaraviryala (Chinnaravirala) (V),

Abdullapurmet__(erstwhile Hayathnagar) (M), Rangqareddy

District

1.M/s. KRC Infra Projects (5.038 Ha Rough Stone & Road Metal
Quarry) has obtained Environmental Clearance from the State
Level Environment Impact Assessment Authority (SEIAA), T.S.

vidle EC Order No. SEIAA/TS/OL/RRD-231/2018, dated
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19.03.2018 for mining of Rough Stone & Road Metal — 21,336.0

m¥annum.

2. The mine has obtained CFO of the Board vide order dated
07.05.2018 with a validity period up to 30.04.2023.

3. Itis a semi-mechanized open cast quarry. After breaking the
mineral into required size by drilling and blasting, it is directly
loaded into the trucks. It is reported that the life of the mine is
estimated as 13 years. The total mine lease area is 5.038 Ha (Ac.
12.45), i.e., Ac. 6.0 in A-Zone (Block No. 9A) & Ac. 4.0 in B-Zone
(Block No. 9B) and Ac. 2.45 in Common area in Bandaraviryala
Mining Zone.

4. The mine has provided water sprinklers to suppress the dust
generated from haul roads, mine working faces, etc., during the

mining operation and due to plying of the vehicles.

6. It is to reiterate that, the Telangana State Pollution Control Board, vide
Order No. 1921-RR-I/TSPCB/ZO-HYD/CFE/2018 dated 07.05.2018
(ANNEXURE-1), issued Consent for Establishment (CFE) in favor of 12™
Respondent for establishing a stone metal quarry in Sy. No.268
Bandaraviryala (V), Abdullapurmet (M), Rangareddy District, Telangana.
Pursuant thereto, the 12™ Respondent obtained Consent for Operation
(CFO) No.220822940575 dated 02.03.2022 (ANNEXURE-2), which is valid

up to 30.12.2027, issued by the Member Secretary, TSPCB.
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7. It is further submits that, the 12th Respondent, M/s. KRC Infra Projects
(5.038 Ha Rough Stone & Road Metal Quarry), has duly obtained
Environmental Clearance (EC) from the State Level Environment Impact
Assessment  Authority (SEIAA), Telangana, vide Order No.
SEIAA/TS/OL/RRD-231/2018 dated 19.03.2018, (ANNEXURE-A3)
permitting mining of Rough Stone and Road Metal to the extent of 21,336.0
m? per annum, valid upto 19.03.2033(15years).

8. Futhermore, the Environmental Clearance was granted after due scrutiny
of all statutory requirements and environmental safeguards. Therefore, the
allegations of the Applicant that the 12th Respondent is operating without
Environmental Clearance are false, misleading, and intended to misguide
this Hon'ble Tribunal. The Applicant has deliberately suppressed the fact of
the valid EC in force and misled the Hon'ble Court, whereas the 12th
Respondent has been operating strictly within the framework of law and in
compliance with all conditions stipulated in the said EC.

9. Also, Quarry Lease granted on behalf of the 12th Respondent vide
proceedings dated 13.04.2022, which evidences the lawful grant of lease

for carrying out quarrying operations (ANNEXURE-A4)

9. | respectfully submit that the Joint Committee constituted by this Hon'ble
Tribunal, in its report dated 22.04.2022, has categorically observed that “the
Surveyor of Mines Department was also present and verified the
boundaries of the quarry leases and found that the lease holders are

working within the granted area as per the executed sketch and no

For M/s. KRC INFRA PROJECTS

K. Stk

Proprietor


Dmadurireddy
Pencil

Dmadurireddy
Pencil


8

illegal quarrying is noticed.” In view of this unambiguous finding, it is
evident that no excess mining, encroachment, or violation of the lease

conditions has been committed by 12t Respondent.

In the above submissions and the documents annexed herewith, it
is most respectfully submitted that Respondent No.12 has complied with all
directions issued by the TSPCB and has obtained all necessary consents and
permissions to operate the unit. The allegations in the present Original Application
are false, incorrect, and contrary to the facts and circumstances of the present

case, and are therefore liable to be dismissed in limine with exemplary cost.

PRAYER

In view of the above, it is most respectfully prayed that this Hon'ble Tribunal may
be pleased to:

a. Dismiss the above Original Application with exemplary cost insofar as the
allegations raised against Respondent No.12 is devoid of merit,
unsustainable both in law and on facts, and are based solely on
presumptions and surmises.

b. Pass such order or other order as this Hon'ble Tribunal may deem fit and

proper in the facts and circumstances of the case and thus render justice.

For M/s. KRC INFRA PROJECTS
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VERIFICATION

|, K.Swathi, Rep by its Proprietor M/s. KRC INFRA PROJECTS MINE & STONE
CRUSHER Sy No 268, Bandaraviryal H. No. 2-3-534/1A/1, Plot No. 27, Sai Nagar
Colony ESI, Hyderabad-500038, do hereby verify that the contents of the above
paragraphs are true and correct to the best of my knowledge and belief, and are

based on legal advice and that | have not suppressed any material fact.

Dated at Chennai on this the 11tn day of Dec, 2025

For M/s. KRC INFRA PROJECTS
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3 10 ANNEXURE - A1

- TELANGANA STATE POLLUTION CONTROL BOARD
= s ZONAL OFFICE: HYDERABAD
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CONSENT ORDER FOR ESTABLISHMENT - RED CATEGORY

Order No.1021 -RRVTSPCRZO-NYDICFER01S .5 ) Date:07.05.2018

Goh:  TEPCR. 70 - CONSENT FOR ESTARLISHMENT (CF1) = M/s. KRC Infra
Projects (8018 Ha Rough Stone & Road Metal Quarry), Sy.No.2H8,
Rendaraviryala  (Chinnaraviryala) (V) Abdullapurmet  (erstwhile
0 Haysthnagar) (M), Rangareddy District Consent for Establishment of the
"""" Tanrd under Sec.25 of Water (Prevention and Control of Pollution) Act, 1974 and
under S=¢ 21 of Air (Prevention and Control of Pollution) Act, 1981 - lsaned -
Reg.

Ref: 1. Industry's CFE application received though TSOCMMS on 11.04.2018 at
TSPCB, RO-1, Rangareddy District.
2. TSPCB, RO-l, Rangareddy District verification report date 01.05.2018,
received by Zaonal Office, Hyderabad on 01.05.2018.
1. CFE Committee meeting held on 02.05.2018 at TSPCB, Zonal Office,
Hyderabad.

I, 1In the reference cited, an application was submitted to the Board secking Consent for
Estzblishment (CFIE) to carry out Mining of Rough Stone & Road Metal Quarry activity
over un extent of 5.038 Ha as mentioned below, with a proposed project cost of Rs.50
Lakks (Rupees Fifty Lakhs only).

SiNo. Product & Capacity

1. Mining of Rough Stone & Road Metal - 21,336 m’/Annum
(Over an extent of 5.038 Ha)

1

As per the epplication, the 2bove activity is Lo be located Sy.No.268, Bandaraviryala

(Chinparaviryala) (V), Abdullapurmet (erstwhile Hayathnagar) (M), Rangareddy
District.

tad

The zbove site was inspected by the Assistant Environmental Engineer, T.5.Pollution
Coatrol Board, Regional Office-1, Rangareddy District on 26.04.2018 and found that the
industry is surounded by East: Existing Quarries; West: Existing Quarries; North: Existing
Quasnics; South: Exdsing Quaries.

P 2N

The Board, after careful scrutiny of the application, venification report of Regional Officer-
I, Rangereddy District and recommendation by the CFE Commitiee meeting held on
02652018 e TSPCB, Zonal Office, Hyderabud, hercby issues CONSENT FOR
ESTABLISHMENT o the industry, under Section 25 of Water (Prevention and Control of
Pollution) Act, 1974 end under Section 21 of Air (Prevention and Control of Pollution)
Act, 1981 end the rules made there under.  This Ocder is issued o manufacture the
products imentioned at para (1) only.

4
i
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e . - YA, Y ’ ; "’
This Consent Order now issued is subject to the conditions mentioned in Schedule 'A’ and .
Schedule 'B'.

-
-

This order is issued from pollution control point of view only. Zoning and_ other regulations
are not considered.

Aoy
JOINT CHIEF ENVIRONMENTAL ENGINEER
Encl: Schedules “A & B™. L :

To
Smt. K.Swathi, Partner,
M/s. KRC Infra Projects

(5.038 Ha Rough Stone & Road Metal Quarry),
H.No.2-3-534/1A/1, Plot No.27,

Sai Nagar Colony, ESI, Hyderabad - 506 001
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- Separate meters with necessary pipe-line shall be provided for as

12

T n AN g

SCHEDULE - A

sessing the quantity of water
used for each of the purposes mentioned below.

a. Industrial cooling,
b. Domestic pumoses.

¢. Processing whereby water gets polluted and pollutants are casily bio-degradable.

The industry shall provide a minimum stack height (H) to the DG

formula.

H=h+02SQRT (KVA)
KVA = Total generation capacity, |

sets as per the following

1= Height of building where DG Set is installed,

The generator shall be installed in a closed arca with a silencer and suitable nojse absorption

systems. The ambient noisc level shall not exceed 75 dB(A) during day time and 70 dB(A)
during night time measured from a distance of Smtrs from the DG Set.

The industry shall install and comm

ission appropriate control and ventilation system for
controlling the air pollution.

The industry shall take appropriate measures to ensure that the ground leve} concentrations
shall comply with revised Nation

al Ambient Quality Norms notified by MoE&F, Gol on
16.11.2009.

Floor washing shall be admitted
allowed to find their way in sto
house keeping both within the
drains shall be leak proof.

into the effluent collection system only and shall not be
rm drains or open areas. The applicant shall maintain good
factory and in the premises. All pipe valves, sewers, and

7. The solid waste arising in the premises shal] be properly collected and disposed off.
8. There shall not be any perceptible odour outside the industry’s premises.

10.

1.

12,

13,

14.

15.

16.

17:

All the rules and regulations notified by Ministry of Environment and Forests, Govt. of India
In respect of noise pollution control measures shall be followed to avoid nuisance to public.

The proponent shall take measures to comply with the provisions laid down under Noise
pollution (Regulation and Contro}) Amerdment Rules, 2010 dated 11.01:2010 issued by
MoE&F, Gol to control the noise to the prescribed levels.

The applicant shall obtain Consents for operation regularly from TSPCB, as required Under
Sec. 25/26 of the Water (P&C of P) Act, 1974 and Under Sec. 21/22 of the Air (P&C of P)
Act, 1981, for operation of the industry, before starting trial production. The Consent for

Operation will be accorded only after ensuring compliance of all the conditions stipulated in
this order.

The applicant shall comply with and carryout conditions issued by the Board in this consent
order scrupulously. The applicant is liable for legal action as per the provisions of the
relevant Acts in case of non-compliance of any conditions of the consent order.

Notwithstanding anything contained in this conditional letter or consent, the Board hereby
reserves its right and power Under Sec. 27(2) of Water (Prevention and Control of Pollution)
Act, 1974 and Under Sec.21 (4) of Air (Prevention and Control of Pollution) Act, 1981 to
review any or all the conditions imposed herein and to make such alternation as deemed fit
and stipulate any additional conditions for the purpose of the Act by the Board.

The applicant shall exhibit the consent of the Board in the factory premises at a conspicuous
place for the information of the inspecting officers of different departments.

Andhra Pradesh Pollution Control Board rteserves the right to review, impose additional
condition or conditions, revoke, change or alter the terms and conditions of this Order. Also
the Board reserves the right to withdraw the CFE without any prejudice/ notice on receiving

any complaints by the Board regarding Environmental Pollution problems caused by the
industry.

The industry is liable to pay compensation for any environmental damage caused by it, as
fixed by the Collector and District Magistrate as civil liability.

Rain Water Harvesting (RWH) structure (s) shall be established on the plant site so that the
ground water is recharged by the storm water,
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18. The industry shall comply with Rules & Regulations notified b?’ Ministry of Law and Justice,
Govt. of India, regarding the Public Liability Insurance Act, 1991.

19. Any person aggricved by an order made by the State Board under S«:_ctlf)n 2.5, Section 26,
Section 27 of Water Act, 1974 or Scction 21 of Air‘Act, 1981 may within thirty days from
the date on which the order is communicated to himi, prefer an appeal as per Andhra Pradesh
Water rules, 1976 and Air Rules 1982, to such authority (herein after referred to as the
Appellate Authority) constituted under Section 28 of the Water (prevention and Control of

Pollution) Act, 1974 and Section 31 of the Air (Prevention and Control of Pollution) Act,
1981.

SCHEDULE - B

1. This order is valid for a period of § years from the datc of issue.

2. The industry shall report progress on implementation of the project to this office afld
Telangana State Pollution Control Board, Regional Office-], Rangareddy District

regularly.
3. The industry shall carry out only semi-mechanized open casting mining and shall
carryout mining of rough stone & road metal quarry in an area of 5.038 Ha only.
4. After breaking the mineral into required size by drilling and blasting it shall be directly @ |
loaded into the trucks. f
5 3

. Wet drilling method shall to adopted to control dust emissions. Delay detonators and
shock tube initial system for blasting shall be used so as to reduce vibration and dust.

6. The industry shal} provide water spraying arrangement on haul roads, loading &
unloading and at transfer points for dust suppressions.

-~

The industry shall take .appropriatc measures to ensure that the ground level ;
concentrations shall comply with revised National Ambient Quality Norms notified by a
MoE&F, Gol on dt.16.11.2009. I :

8. The industry shall scrupulously comply with conditions stipulated by the SEIAA, (Stzite |
level Environment Impact Assessment Authority) in the Environmental Clearance order {
dated 19.03.2018. l

!
H

9. The source of water is Borewell and the maximum permitted water consumption shall not
exceed the following quantities.

S. No. ' Purpose Total Consumption (KLD) @
DL . Dust Suppression 1.7KLD
2 Process 0.5 KLD
3. Dcvelopment of green belt 1.8 KLD
4, Domestic 1.1 KLD
Total 5.0 KLD

10. The maximum waste water generation (KLD) shall not exceed the following:

S. No. Wastewater generation Total generation (KLD)
L. Domestic 1.1 KLD
Total: 1.1 KLD

11. The industry shall implement the following measures to reduce the air pollu{ion during
{ransportation of the mineral.

» Road shall be graded to mitigate the dust emissions.

o Overfilling of tippers and consequent spillage on the roads shall be avoided. The
trucks shall be covered with tarpaulin.

e Water shall be sprinkled at regular interval on the main haul roads and other service
roads to suppress the dust.

12. The industry shall implement the folfowing measures to reduce the noise pollution.

 The proper and regular maintenance of the vehicles and other equipment.

e Limiting time exposure of workers to the excessive noise. Worker employed shall
be provided with protection equipment and car muffs.
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° Speed of the truck; i
s LokS Chtering or |
.spccd of25 KMpyy (0 prevent und(i
13. The Mdustry shall {

pollutio (Reg ake measures (g

nvmg the mine is (o be limited to the moderate
IC noise from cmpty trucks,

comply with the provisions

ation laid down under Noise
MoE&F, Goy o 10n and Con.lml) Amendmen( Rules, 2010 dated 11.01.2010 jssued by
. ’ control the nojse (o the prescribed levels,
. The industry shall provide eqp
HE M, e, p ¢ car plups /

muffs for the workers engaged in the operations of

1struct parland drajy and sillation ponds of appropriate sizc for the
the flow of sjjt and sediments. The water so collected shall be
he mine area, roads, green belt development, ctc., The drains shall
pmﬁcularly afler monsoon and maintain properly.

176. The Solid wasteg generated shall not exceed the following breakup quantities:

S. No. Solid Was(e

Hazardous / as defincd Method of Disposal
{.\\ ch\cmtion under HWM Rules, 2016

working pit (o arrest
utilized for, Watering (

be regularly de-silted

17. The industry shall colle

The topsoil shall be s
should be used for plan

ct solid waste i.c., overburden (top soil and rock waste) properly.

tacked properly with proper slope with adequate measures and
tation purpose.

18. The rock waste shall be dumped in the dump yard towards north-western side within the
quarry lease area. Under no circumstances, the industry shall not dump the ow{erburden
soil outside the quarry lease area. The Board is constrained to revoke the CF O issued by

the Board in case overburden soil is dumped outside and also if complaints were received
from the surroundings without any further notice.

19. The industry shall adopt the following measures to control erosion of dumps:

* Retention/toe walls shall be provided at the foot of the dumps.

o Worked out slopes are to be stabilized by planting appropriate shrub / grass species
on the slopes.

20. Suitable conservation measures to augment ground water resources in the area shall be
plant and implemented in consultation with Regional Director, CGWB, Southern Region,
- Hyderabad. Suitable measures shalt be taken for rainwater harvesting.

21. No change in mining technology and scope of working should be made without prior
approval from the Board. No further expansion or modification in the mine shall be
carried out without prior approval from the Board.

22. The industry shall take measures for refilling of the mine with ash, overburden waste and
the mine shall be brought to the original condition.

23. The industry shall stack the top soil properly with proper slope with adequate measures.

24. The industry shall develop 33

% of the total area as thick green belt all along the boundary
of the unit and also in the va

cant places with all tall growing trees with wide leaf area.

25. The industry shall not dispose the solid waste outside the factory premises.

26. The industry shall comply with all the Rules and Regulations specified in Water (P&C of
P) Act, 1974, Air (P&C of P) Act, 1981 and Hazardous and other Wastes (Management
and Transboundary Movement) Rules, 2016.

27.The industry shall not manufacture any extra products or extra capacities without
obtaining CFE/CFO of the Board,

28. The industry shall not iake up trial production with out obtaining Consent for Operation
of the Board.

29, Rain Water Harvesting (RWH) structure

(s) shall be established on the plant site so that
. the ground water is recharged by the sto

m water,
30. The industry shall comply with Rules & Re

_ gulations notified by Ministry of Law and
Justice, Govt, of India, regarding the Public L

iability Insurance Act, 1991.
31. The industry shal} comply with all the directions issued by the Board from time to time.
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32. Concealing the factual data or submission of falsc infonnmion' / fabricated dalal:ufd
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant polluuon
control Acts.

33.The Board rescrves its right to modify above conditions or stipulate any further
conditions and to take action including revoke of this order in the sinterest of
environment protection.

gﬁ)lN’[’ CHIEF ENVIRONMENTAL ENGINEER
To
M/s. KRC Infra Projects

(5.038 Ha Rough Stone & Road Metal Quarry),
Sy.No.268, Bandaraviryala (Chinnaraviryala) (V),
Abdullapurmet (erstwhile Hayathnagar) (M),
Rangareddy District,
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Boomrm oo TELANGANA STATE POLLUTION CONTROL BOARD  Phone: 23887500
Telangana State PARYAVARAN BHAVAN, A - 3_INDUSTRIAL ESTATE,  Fax: 040 — 23815631
W SANATHNAGAR, HYDERABAD - 500 018 Website: tspcb.cgg.gov.in
.\ | 7
CONSENT ORDER (RENEWAL)
ORANGE CATEGORY
Consent Order No: 220822940575 Dt.02.03.2022

(Consent Order for Existing/New or allered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof, Operation of the plant under section 21/22 of Air (Prevention & Control of
Pollution) Act 1981 and amendments thereof and Authorization / Renewal of Authorization
under Rule 6 of the Hazardous Wastes (Managemenl!, Handling & Transboundary, Movement)
Rules 2016 & Amendments thereof). '

CONSENT is hereby granted under section 25/28 of the Water (Prevention & Control of
Poliution) Act, 1974, under section 21/22 of Air (Prevention & Control of Pollution) Act 1981 and
amendments thereof, and Authorization under the provisions of HW (MH & TM) Rules, 2016
(hereinafter referred to as 'the Acts’, 'the Rules’) and amendments thereof ard the rules and
orders made there under N/s. KRC Infra Projects is located at Sy.N0.268, Chinnaravirala
(V), Hayathnagar (M), Rangareddy District (hereinafter referred to as 'the Applicant /industry")
and the industry is authorized to operate the industrial plant to discharge the Effluents from the
outlets and the quantity of Emissions per hour from the chimneys, by operating pollution control
equipmertt, as detailed below,

i) Out lets for discharge of Effluents:

Outlet Qutlet Description Max Daily Point of Disposal
No. Discharge
(KLD)
1 Domestic 1.0 Septic tank followed by soak pit.

i) Emissions from chimneys: Nil-

This consent order is valid to produce of the following products along with quantities

only.
S. Product Capacity
No
1 Robo Sand .108 TPD
2 Stone Metal (40mm,20mm ,12mm) 70 TPD

This order is subject to the provision of ‘the Acts' and the Rules and amendments made there
under and further subject to the {erms and conditions incorporated in the schedule A & B
enclosed to this order.

This order of Consents is valid for a period ending with the 31% December,2027.

Sd/-
MEMBER SECRETARY

To

M/s. KRC Infra Project,

Sy.No.268, Chinnaravirala (V),
Hayathnagar (M), Rangareddy District

IHIT.C.F.B.OIM

b G

W SENIOR ENVIRONMENTAL ENGINEER §FAC)
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SCHEDULE - A

- The applicant shafi make applications through online for renewal of Consent (under Water &
Air Acts) and Authorization under HWM Rules at least 120 days before the date of expiry of
this order, along with prescribed fee under Water and Air Acts for obtaining Consent & HW
Authorization of the Board. The applicant can also apply for Auto Renewal of the CFO
atleast 30 days before the expiry of this order as per the procedure and eligibility stipulated
in the Board Circular dt.19.11.2015 & 08.12.2015 (available in Board's Website:
http://tspcb.cqq.qov.in/Pages/CircularS,aspx).

- This order is issued in line with Board's CFO order dt.06.07.2017 Concealing the factual
data or submission of false information/ fabricated data and failure to comply with any of the
conditions mentioned in this order may result in withdrawal of this order and attract action
under the provisions of relevant pollution control Acts, The industry shall comply with all
other conditions of CFQ order dt.06.07.2017 is still applicable.

. Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from the
date on which the order is communicated to him, prefer an appeal as per Andhra Pradesh
Water Rules, 1976 and Air Rules 1982, to such authority (hereinafter referred to as the
Appellate Authority) constituted under Section 28 of the Water (Prevention and Control of
Pollution) Act, 1974 and Section 31 of the Air (Prevention and Control of Pollution) Act,
1981,

- The industry shall comply with the all the directions issued by the Board from time to time.

. The Board reserves its right to modify above conditions or stipulate any further conditions
and to take action including revoke of this order in the interest of protection of public health
and environment.

SCHEDULE-B

. Total Water Consumption shall not exceed : 15.0 KLD

S.No Purpose Quantity
1 Process washings ( water spraying) 10.0 KLD

2 Domestic 2.0 KLD
Green belt 3.0KLD

Total: 16.0KLD

. The industry shall not carryout any new activity without obtaining prior Consent for
Establishment (CFE) and Consent for Operation (CFO) of the Board.

. The industry shall comply with the National Ambient Air Quality Standards as per
Environment (Protection) Act 1986 (Rule 3(3B)).

The Suspended Particulate Matter measured between 3 -10 meters from the stone crushing
unit shatt not exceed 600 pg/m3.

Standards for other parameters as mentioned in the National Ambient Air Quality Standards
CPCB Notification No.B-29016/20/90/PCI-I, dated 18.11.2009.

Noise Levels: Day time - (6 AM to 10 PM) - 75 dB (A)
Night time - (10 PM to 6 AM) - 70 dB (A).

. The industry has paid consent fee of Rs.60,000/- for a period upto 31.03.2022.

. The industry shall pay balance consent fee annually as per rates notified in G.0.Ms.No.22.
The payment of annual consent fee shall be made at the concerned RO for every financial
year (i.e., April to March) within the stipulated time period i.e., 1st quarter of every financial
year (April to June) Is mandatory for the industry / project, failing which, the validity of the
Consent Order automaticatly stands cancelled and operation industry / project without valid
consent attracts penal action under the provision of Water Act, Alr Act & Hazardous and
Other Wastes (Management & Transboundary Movement) Rules, 2016.
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6. The industry either paying annual fee or total fee for Consented period, shall pay the
balance fee as per the revised rates as applicable from time to time.

7. The industry shall maintain cladding to the vibrating screen so as to arrest the dust emission
8. The industry shall maintain cladding to the conveyor belts.

9. The industry shall complete maintain elevated closed bunker for collection of dust within one
month as committed vide Ir dt. 09.02.2022.

10. The industry shall maintain metal roads for the ease of the movement of vehicles.

11. The industry shail maintain wind breaking walls to prevent dust spreading to the surrounding
areas.

12. The industry shall maintain green belt along the boundary of the site so as to act as a
barrier,

13. The itdustry shall operate after obtaining revacation of closure order.
14. The industry shall maintain water meters at borewell to assess the raw water consumption.

15. The industry shall maintain the water sprinklers provided to primary & secondary crusher.
The water should be sprayed in the form of mist. They shall provide water meter with
recording facility to record the water used for sprinkler system.

16. The industry shall not cause any air pollution / dust nwisance to the surrounding
environment.

17. The industry shall maintain the followitg records and the same should be made available to
the Board Officlals during the inspection.

a) Daily production details,
b) Log Books for pollution control systems.
c) Daily solid waste generated and disposed.
18. The Industry shall take necessary measures to control fugitive emissions.
19. The industry shall take all precautionary and safety measures during process operations.
20. The industry shall comply with all the directions issued by the Board from time to time.
21. Concealing the factzal data or submission of false information / fabricated data and failure to
comply with any of the conditions mentioned in this order may result in withdrawal of this

order and attract aclion under the provisions of relevant pollution contro! Acts.

22. Tre Board reserves its right to modify above conditions or stipulate any further conditions in
the interest of environment protection,

23. The applicant shall submit Environment statement in Form V to the Regional office before
30th September of every year as per Rule No.14 of E(P) Rules, 1986 & amendments
thereof.

24, The conditions stipulated in this order are without any prejudice to rights and contentions of
this Board in any Hon’ble court of Law.

Sd/-
MEMBER SECRETARY
To
M/s. KRC Infra Project,
Sy.No.268, Chinnaravirala (V), ’

Hayathnagar (M), Rangareddy District
NIT.C.F.B.O/I '[/LV
N D
({,_)\”g (\\'{\/
(/ SENIOR ENVIRONMENTAL ENGINEER (FAC)
3
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Telnponn St

ﬁ “ GovernentoClndly

zi \X\:« Mldstry of Fuviropment Forstess Climngln E&%n‘;‘ﬂ;

i e A3y Industnl Hstate, Smnathyaeor Hyderabads, 18,

~§ | BEQRLOSTWITILACK.DUE

A Quder No SEIAMTSOLRRD-2312018- N
| e

£ Subs - SELAN, Telangann « 5,038 1a, Rough Stane & Road pMetal Quarry of Mis. KRC

) ) 4§
lafra  Projects, Sy Noo 268 of Handaraviryaln (Chmnnrﬂ.\lr?)?“t‘)'lcl(‘)-"
.rkhdlﬂh\l)llrl\\(‘t (eestwhite  Hoyathnogar) (M) RO "
Environmental Clearanee - Tasued « Regs

§ s

! y .
} L This has ref: . - | 06.02,2018 (proposal no.
i S has reference o your applletion submitted online on .
4 Sl:\/l‘G/a\ilNNzN-VzOlS) rccci\{il on 19,02,2018 seeking Environmental Clearance gfcjr{\l}m
' propased Rough Stone & Rond Meta) Quarry i favour of M/s. KRC Infen Prajects, Sy. No.

R 265 of Bandaravlryaln (Chinunvavlryaln) (V), Abdullnpurmet (erstwhile l!n;,'ntll)m}gnllz‘?
(N, Rongaveddy Distilet, 1t was reparted that the nearest human habitatlon viz, Illhup;x {
(V) exists nt o distance of about 2.1 km from the mine lease area, It was also reported thal

Ea

bl nearest water body e, Milalpalll Lake exists at o 1.96 km and nearest RF le., Bacharam RF
EXISts nt n distance of 4.5 km from the mine lease aren, It wag noted that the capital investment
} of the project is Rs, $0.0 Lakhs and maximun capaclty of the project Is ns follows:

ot
:':::\f NMintug of Rough Stone & Rond Metal - 21,3360 m*/annum

& L It is o seml-mechanized opencast quarry, Afer breaking the mineral into required slec by

drilling und blasting, it Is directly loaded Into the trucks, It Is reported that the life of the Mine
is estimated ns 13 years, The total mine lease arca {3 5,038 Ha. (Ac. 12.45) le., Ac. 6.0 in
A-Zone {Block No, 9A) & Ac. 4.0 in B-Zone (Block No.9B) and Ac.2.45 in Common area in
Bandaraviryala Mining Zone,

v
QL% T
. ¥

UL The proposal hay been examined and processed in accordance with BIA Notification, 2006 and
ts omendments thercol. The State Level Expert Appraisal Committee {(SEAC) examined the
applleatlon in its meeting held on 16,02.2018. The project Is considered under B2 category and
exempted frotn the process of public hiearing us the mining lense area I3 less than 25 Ha, ng per
provisions laid under EIA Notification, 2006 & its subsequent amendments. Dused on the
informatlon furnlshed, presentation made by the proponent and the consultant M/s, Sri Sai
Manasa Nature Teeh Pvt, Ltd; In-prineiple grant of quarry lease by the DMG, Hyderabad vide
Natice DL 06.05.2017 for o period of 15 years; Approved Mining Plan; Lr, dt, 15.02.2018 of
ADMG, Rangareddy District informing that no quarry leases are existing within $00m from the
proposcd mine lease arca; the Commlttee considered the projeet proposal and recommended for
issuc of Environmental Clearance, The State Level Environment Impact Assessment Authority
(SEIAA) in its mecting held on 05.03.2018 exomined the proposal and recommendations of

kX SEAC, Telangana for issue of Environmental Clearance. Accordingly, afler discussions in the
5 matter and considering the recommendations of the SEAC, Telangana, the SETAA, Telangana
1 hereby accords prior Environniental Clenrance to the profeet as mentioned mt Para na, |

under the provisions of the EIA Notlfication 2006 and Its subsequent amendments issued under
: Environment (Proteetion) Act, 1986 subject to implementation of the following specific and
: general conditions:

A, Speclfic Condltlons:

a) Alr Pollution;-

i Wet drilling method shall be adopted to control dust em

Issions. Delay det
e « * ¥ 0 850
shoek tube [nitintion system for blasting shall be used o s 4 e

to reduce vibralion and dust,
While taking afforestation activity under EMP, (e
malntain greenbelt along the boundary of mining e
10 indigenous and cvergreen species like Neem, Ganuga, Ficus, ete /i i

/ green caver to absarb dust and olher particles aroung x‘nining’nrc; li):\wcmg 17;0“{ Mm'gc
local DFO. The proponent shall Geo-tag all he saplings planted i

Project proponent shall develop and
ase aren and consider giving priority

i, Fugltive dust emissions from all the sources should be controlled
spray]n[} srrangement on hnu‘l roads, loading and unloading and ay 1y “;}‘E;\\!nhny. Water
be provided and properly maintained, ranster points shoyld
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W. The proponent shall take appropriate Measures 1o ensure that the GLC shall comply with, (8
the revised NAAQ norms notified by MoEF, Gol on 16,11.2009. L
Voo The following mensures are 1o e implemented (o reduce air pollution during
transportation of mineral:-

*  Roads shall be praded 1o mitigate the dust emission. "

* Crusher platform will be covered with G shees to arrest any dust SRS

* Over filling of tippers and consequent spillage on the roads shall be oided.
The trucks shall be covered wi, terpaulin, ¢

* Water shall be sprinkled u regular fnterval on the main haul road and olier
service roads by water sprinklers to suppress dust.
M

The following measures are to be implemented to reduce Noise pollution:-

-

~ Proper and regular maintenance of vehicles and other equipment
» Limiting time txposure of workers lo excessive noise. ' J
> The workers cmployed shall be provided with protection equipment an
carmuffs etc,
5

Speed of trucks entering or leaving the mine is to be limiled to moderate
speed of 25 kmph 1o prevent undue noise from empty trucks.

Measures should be taken to comply with the provisions laid under Noise Pollution
(Regutation and Control) (Amendment) Rules, 2010; di. 11.01.2010 issued by the

MoE&F, GOI to control noise 1o the prescribed levels. Workers engaged in opzrations of
HEMM, ete should be provided with car plugs/mufTs,

viil, The proponent shall take all precautionary measures for safety of Human & Animal~ life

in the immediate vicizity of the Mine w.rt, their mining activity as Blasting operations

are involved,

ix. Fencing shall be provided all arcund the werking mine arca.

by Water Pollution:-

i,

The source of water is through tankers from nzarby village, Total water requirement is
3.0 KLD. Out of that, 1.7 KLD for used for Dus: Suppression, 0.5 KLD is used for
Process, 1.8 KLD is usad for development of greenbell and 1,] KLD [ domestic
purpose, Wastewater genersted from the demestic seclion is to be disposed into septic
tank {ollowed by soak pit.

il Gorland drain and silintion ponds of appropriate size should be construsted for the
working pit 1o errest Now of silt ond sediment. The water so collected should be wiilized
for watering the mine nrea, roads, green belt d

svelopment ete, The drains should be
regularly desilted, paniculatly afier mensoon, and maintzinad preperly,
it Reguler monitoring of ground water level and quality should be carried out by
establishing o network of existing wells by the projact preponent in and araund projest
ared {n consultation with Regional Direstor, CGWB, Southern Region, Hyderabad, Data
thus collected should be sen

Uatregular interval to MoLiF, CGWA and CGWD, Southern,
Region, Hyderabad,
iv, Suitable conservation measuies to augment groundwater resouraes in the area shall b
planned and implemented in consuliztion with Reginnal Director, CGWB, Southern
Region, Hyderabad. Suitable measures should be taken for rainwater harvesting,
Permission (rom the competent authority should be obuained fae Lrawl of uround waler,
if any, required for this project.

¢) Salid Waste :-

V.

i ‘Topsoil, il any, shall be stacked prepery with proper slope with adequate measutes snd
should te used for plantation purpese. The eatire exeavaizd orea shall be back filled and
affarested.

i, Suparate arca shall be demareated for eserburden, i€ any end refilling.

iil. Tae foilowing measures 3re 1o be adopted 1o cantrel woson of dumps, i ony

» Rerentionitoc walis shall be provided at the factothe dumps, i vy,

.
tye . 7 Ay Yeuv o5
» Worked out slopes arz 2 be eabilized by planting sppmoprote shadveruss

zrecies an the shapes,
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Waste oils used oils genen .
s oscid o (&m;(tf‘r‘.ucil from (M machints: mintng operations, if 227, shull
Movemen) Rules. 2016 azardovs Wagte (Manisene [andting and Transboundary
2016, to the Recyglers authorized 7 TSPCn. '
¢ Mining 0

The propnncndt shal? not dump any waste (ro e
lc"{“‘ ?r;q b o ﬂ{j‘)’ circumstunces and shall (K¢ all preenut
entry / dumping © any waste from their Mining aclivily into the nearest WAater podies, if

clivity outside their ming
jonary measures Lo uvuid

any.
al Condltions:

ne Jense period
cenrlier. I

alid for a pevlod of 13 years O fhie expiry
[ ife of (e ming

B Gener
. Thig order Is Y datc of M
issued by the Government of Telnupmnit
was reported that the life of the mine iy 13 yeu#
u fund shall be

an plong with detalls of CorP
1al Mine Closure.

qubmi(lccl 10 the

i, A Final Mine Closure pl
SEIAA and MoEF&CC, Gol, § years In advance of Fit
& “Consen! for Opurntion” ghall be obtained freer.
mining

| Board under Air and Vater Acl Lo cariy 00
EMP Report should b= implcnwmcd in
nental aufeguards ronta

atation of environs

Eslnb\is\\mcm"
e Pollution Contro

| safeguards contained in the
wility of impleme

aConsent for

it
Telangana Stat

The environmen

v,
leltee and spirits The responsi
fully with the proponent i.c,, M/s. KRC infra Projects.
v. Al the conditions, liubilities and legal provisions contained in the EC shall be cquglly
ment of the project in the event of the projeit
{ the project 10 any

successor Manage
agement 0

g the ownership, mainlenence of man

applicable 10 the
proponent transferrin
other entity.
i, The proponent sh
& Geology, Govt
vii. No change in mining le
approval of the SEIAA, T.S. N
carried out svithout prior approva

as applicable.

Jated by the Dept. of pAincn

all comply with any other conditions stipu
d statutory Authority / Depertment.

of Telanpana and other coneerne

chnology and
o further expansion 0
| of the SEIAA, Telangan

king should bo made without prial
¢ modifications in the mine shall oo

scope of Wor
a / MoE&F, Gol, New Deii.

viik ;szcdp'mponcm shnl:1 submit half-ycarly compliance reports in respect of (he terms 2nc
aditions stipulnte in thls order in hard and soflt copies (O the SEIAAS TSPCB

pans » o soft < 5 S 3 and

CCF, Regional office of MoEF&CC, Gol, Chennal on 1* June and ek Dccémbcr of cach

edendur year

officials ; ”

flicinls from the TSPCRB and Regional Office of MoEF&CC, Gol, Chennai who would
guards should be given full co-

1%
:):c m?’nilori?g '!Ihc implementation of environmental salc
peration,  fact ities ; )
J'n.';pcclim;. /{ complctzngc: ciorc:{;nlnxs/dma by the project proponents during their
lhe documents shall be submitted to the T‘SPC’B 'mkd
L it

CCE, Regional Office to MoEF&CC, Gol Chennai
Four ambient ai {ty-monitori ’ l
B xgu(}j\‘iarllg'?;orﬁtonr}g stations should be eslablished in the cor
e il . Oﬁflllon of the stations should be decided b .c‘"/.onc e
e ,frc Il;]ogr'aphxcnl (cntx}rcs and environmentally and o ‘u‘nc
s T quency of monitoring should be undertaken i ] SO L
e e ertaken in consultelion with
vi, Data on ambient air i
3 on ¢ air quality should be regular i
D o fea e regularly submitted o the ini i
located at Chennai and the Slale Pallulionhéyim?t% o
wrol Doard/ Ceniral

y T
Pollution Control Roard once in six months

Xs

Personnel working i
rk
ol e e 1};% vl,“d :dus\l%tﬁri? should wear protective respiratory ¢ -

! t Ain « o3 Pt s 4 $
oL, cquate training and information og safety and | They
¢ and heaith
xifi. The project pr

! roponc ¢
il obsrt)métcd fcljlu:h;l(!] qcnsurc.tt'mt no natural watercourse and/or we
prolect the first order strea ”}f)‘, mining operations. Necessary safc 'uwfx\cr aiiion
el o el Qi ar oy e
ms, if any, originaling from the mine lease sbh d\‘xobmmm\c; w0
all be taken.

xiv. Qccupational
| take corrective

»
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i A separate environmentol mnnagcmcngc;with suilable qunh{md {JCI'SDJ}I]D"J}If»:%u:ul;l be N
| set-up under the control of o Senior Exccutive, who will report directly to the Head of the

Orpanization,

awi. The funds earmarked for environmental protection measures (.C"‘P”“I cost f’f I:‘_"‘" !
lakhs & Recurring cost of Rs. 2,03 lakhs/annum) should be keptn scparalcr\t};;r)lld’n}j [:fJ
showld not be diverted for other purpose, The budget nl]ucau':d for‘lhcﬂE y SH o
subsequently increased if the project cost increases t the time of CI"O. | Crﬂt :j l.q;
expenditure should be reported to the Ministey and its Regional Office located
Chiennai and TSPCB.

xvil. The projeet proponent shall submit the copies of the cnvi{onmcr}lfﬂl c!car?ncc Itovtl}:::
Teads of local bodies, Panchayats and Municipal Bodics in addition to the relev:

offices of the Government who in turn has to display the same for 30 days from the date
of receipt,
svil. The project authorities should advertise at least in two local newspapers W|-dddy
circulated, one of which shall be in the vernacular language of the localtfy concerned,
within 7 days of the issue of the clearance letter informing that the project has been

accorded environmental clearance and a copy of the clearance letter is available with the
State Pollution Control Board and SEIAA, Telangana,

xix. The proponent shall obtain all other mandatory clearances from respective departments,

¥x. Any appeal against this Environmental Clearance shall lie with the National (}r‘ecn
Tribunal, if preferred, within a period of 30 days us preseribed under Section 16 of the
National Green Tribunal Act, 2010.

xxi. Concealing the factual data or failure to comply with any of the conditions mentioned

above may result in withdrawal of this clearance and attract action under the provisions
of Environment (Protection) Act, 1986,

xxii. The SEIAA may revoke or suspend the order, if implementation of any of the above
conditions is not satisfactory. The SEIAA reserves the right to alter/modify the above
conditions or stipulate any further condition in the interest of environment protection,

xxiiis The above conditions will be enforced inter-alia, under the
(Prevention & Control of Pollution) Act, 1974,
Pollution) Act, 1981, the Enviromment (Protection)
Insurance Act, 1991 along with their amendments

: provisions of the Water
the Air (Prevention & Control of

Act, 1986 and the Public Liability
and rules ‘

s Sd/- Sa/-
MEMBER SECRETARY MEMBER CHAIRMAN
SEIAA, T.S, SEIAA, TS, SEIAA, T.S.

To

Smt, I Swath i, Partner,
M/s. KRC Infra Projects (5,038 Ha, Rougl,
' i iy St v i
f1.No. 2-3-534/1A/1, Plot No. 27, A )
i Nagar Colony, ESI,
Hyderabad - 506001
Pl No. 9885253445

IMT.C.I.B.OY
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’ 23 ANNEXURE - A4

GOVERNMERN:
PROCEEDINGS OF THE ASS]) JMINES & GEOLOGY::
RANGAC( ;
NT DIRECTOR)

(Present: Sri R. PRAVEE

Proceedings No0.7423/5/2007

Sub: Mines & Quarries - Quarry Lease for Stone & Metal over an extent
of Ac.G6.0 (Block No.10A); Ac.4.0 (Block No.10B) and common
area of Ac.2.45 covering total extent of Acres 12.45 in
Sy.No0.268 of Chinnaraviryala Village, Abdulalpurmet Mandal,
Rangareddy District held by M/s.KRC Infra Projects, Mg. Partner
Sri.J.Maheshwar for the period upto 07.05.2023 - Inclusion of
Gravel/Morrum as additional mineral in the existing Quarry
Lease deed - Supplementary Quarry Lease deed executed - Work
Order - Issued - Regarding.

Ref: 1. Deputy Director of Mines & Geology, Hyderabad Proceedings
No.1069/Q-1(1)/2016, dt:17-03-2022.
2. Lr.No.Nil., dt:13-04-2022 from M/s.KRC Infra Projects, Mg. Partner

Sri.J.Maheshwar.

KK K K KK

ORDER:

Sanction is hereby accorded to quarry Gravel/Morrum as additional
mineral in the existing Quarry Lease for Stone & Metal over an extent of
Ac.12.45 in Sy.No.268 of Chinnaraviryala village, Abdulalpurmet Mandal,
Rangareddy District held by M/s.KRC Infra Projects, Mg. Partner
Sri.J.Maheshwar for the quarry lease period upto 07-05-2023 as per Rule
28(1) of TSMMC Rules, 1966 read with the covenant (8) & (14) condition of lease
deed in Form G and also subject to satisfaction of T.S.M.M.C. Rules, 1966 and

latest amendments thereon.

R The Lessee shall maintain all the records and accounts in the form
prescribed by the Government. The Lessee should submit quarterly returns in
Form “C" as prescribed under rule 28 (3) of T.5.M.M.C Rules 1966, so as to reach
the Asst. Director of Mines & Geology, Rangareddy and Deputy Director of Mines &
Geology, Hyderabad by 5th of every succeeding month. The Lessee shall obtain
dispatch permits from the Asst. Director of Mines & Geology, Rangareddy District
reqularly and transport the mineral along with valid Transit Forms and also follow

the conditions imposed in the original grant order.

Rangareddy District.

To:
M/s.KRC Infra Projects, Mg. Partner Sri.J.Maheshwar, H.No.2-3-534/1/A/1, Plot

No.27, Sri Nagar Colony, GSI Post, Nagole, Hyderabad.

Copy submitted to the District Collector, RR Dist., for favour of kind
information.

Copy submitted to the Director of Mines & Geology, Hyderabad alongwith
supplementary lease deed for favour of information.

Copy submitted to the Deputy Director of Mines & Geology, Hyderabad along
with supplementary lease deed for favour of information.

Copy to the Tahasildar, Abdullapurmet Mdl, R. R. District for information.

Copy submitted to the Director Mines & Safety, Region No.2, 7'M Floor, CGO
Towers, Kavadiguda, Secunderabad - 500080.
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Lie No 16-02-3 Lol 2001, Ren Mo 02/ 12020 1 31122027

Rfo 221104726, Tikak nagar, Mew Hallakunti, Hivderabad-4 )

"} Kc\hq O/WC\,L\IUU _

o e

KEL 1 : i & WD\I'QCH I'h Nos OSIR 1SR 19, 9948 169
y Lease Deed for inclusion of Gr: avel/Morru
additional Mineral
FORM -G
[See Rule 8] ; ,,

Form of lease (minor minerals) to private pcnsgrﬁ; WK
:Z = | % AR s

Supplementar

This indenture made the . Lo
tich expression shall where the context so

art, and M/s.KRC Infra Projects, Mg.

(hereinafter called the “*Lessor” wi admits, include

his successors in office and assigns) of the one p

partner Sri.J.Maheshwar, H.No.2-3-534/1/A/1, Plot No.27, Sai Nagar Colony, GSI Post,

Nugole, Hyderabad (hereinafter called tl
executors, administrators, representatives and assigns) 0

e “Lessee” which expression shall, where the
context so admits, include his heirs, of

the other part.
Contd...
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Supplementary Lease Deed for inclusion of Gravel/Morrum as
additional Mineral

FORM - G
[See Rule 8/

Form ol lease (minor minerals) to private pcrjy\l}s i

N
This indenture made the )r‘é Day April-2022 between the Governor of Telangana
(hereinafter called the “1essor”™ which expression shall where the context so admits, include his
successors in office and assigns) ol the one part, and M/s.KRC Infra Projects, Mg, Partner
Sri.J.Maheshwar, 11.N0.2-3-534/1/A/1, Plot No.27, Sai Nagar Colony, GSI Post, Nagole,
Hyderabad (hercinalier called the “Lessee™ which expression shall, where the context so admits.

include his heirs. exceutors. administrators, representatives and assigns) of the other part.

Whereas (he lessee has been granted quarry lease by the Government of Telangana on
application in [sealed Tender-cum-public Auction] of the lands in the Rangareddy District for the
purpose of quarrying for Rough Stone & Road Metal and Gravel/Morrum and has deposited
with the Asst. Dircctor ol Mines & Geology, Rangareddy District the sum of Rs.2,52,000/- as
security for the due o faithful performance by the lessee of the covenants and conditions on the

part of the lessce hereinafier contained:

And whereas the Government of Telangana acting for and on behalt of the Tands and
premises hereinafier described and demised for the term and at the fknocked down amount] dead
rent and seigniorage fee. and subject also to the covenants conditions and conditions hereinalter

contained now this indenture witnesses as follows:-

The lessor hereby demises to the lessee all those several pieces or picces of land situated
in the Village of Chinnaraviryala in the Sub-registration District o Abdullapurmet and
registration District of Rangareddy District in Telangana being more particularly described in
the schedule hereunder written and delineated in the map or plan hereunto annexced and therein

coloured. .

gy o
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2, These are fneluded inthe said dcmié‘w and Tor the purposes (hereol following liberties:-

(1) To pet from the suid demised pieees ol fand. | i ;

(2) VFor the purpose aforesaid to use any wiler in or under the said demised picees of land ang
(o divert the same and to make ot conslrucl any waler courses Of ponds so however that
nothing shall be done in the exereise ol this authority which shall interfere with the rights
ol any adjoining owners of the tenants or the lessors in respect ol such water.

(3) Generally to do all things which shall be convenient or necessary for getting the Rough
Stone & Road Metal and Gr:nwl/l\"lbrrum and material hercby authorized to be got and
for :emoving and disposing thereol s aforesaid,

3. There are excepted and reserved to the lessor out of this demise:-

(1) All carth minerals and other substances not hercinbefore expressly authorized to be got
from the demised pieces of land by the lessee.

(2) Liberty for the lessor or other pursons authorized by him to search for work. get. carry
awax and dispose of the excepted mincrals and other substances and for such purposes Lo
have the right of ingress, egress and regress over the said demised picces of land and to
make erect and use all pits, machinery. buildings, roads and other necessary works and in
such o way as to cause as little obstruction as possible to the lessee in the use and
enjoyment of its rights hereunder and that reasonable compensation for damages caused by
any such obstructions shall be paid to the lessee the amount thereof in case of difference to
be settled by arbitration as hereinalter provided.

4. The said demised pieces of land shall by held by the lessee for the un expired period upto

07" May-2023 determinable as hereinaller provided.

5. The lessee hereby agrees to pay during the said term the following dead rent and seigniorage

fee whichever is higher and also all cesses which may, from time to time, be imposed by the

Government:-

(1) The yearly dead rent of Rs.1,00,000/- per Hect in respect of the said demised pieces of
land.

(2) A seigniorage fee of Its. 65/- for Rough Stone & Road Metal per Metric Tonne and
Rs.20/- for Gravel per Metric Tonne in respect of the said demised pieces of land.

6. The lessor may, during the currency ol the lease, vary the rate ol dead rent and the

seignioruge

7.1t is hereby agreed and declared thut in rezurd 1o the said [knock down amount] dead rent and

seigniorage fee the following conditions shall be observed by the lessec.

W & Qe =s y—'gx.@ﬂ_&y .
LESSEE T ASSRD ‘T(Q_Et‘q‘OR OFMINES & GEOLOGY,
RANGAREDDY DISTRICT
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(1) The said dead vent of R5,2,52,000/- shall be paid without any deduction on
the I of March in every year in advance,

(it)  The said seigniorage fee of Bs.65~ for Rough Stone & Road Metal per
Metric Tonne and Rs.20/- for Gravel per Metric Tonne shall be paid

before the sme is removed [rom the said demised picees of Tand.

8. The lessee hereby covenants with the lessor as lollows:

(1) To pay the [knock down amount] dead rent and seigniorage fee on the days and in
manner aforesaid,

(2) To bear, pay and discharge all existing and future rates. taxes, asscssments. dutics.
impositions, outgoings and burdens whatsoever imposed or charged upon the demised
pieces of land or the produce thereol or the bid amount. dead rent and seigniorage fee
hereby reserved or upon the owner or occupier in respect thereof or payable by either in
respect thereof except such charges or impositions as the lessee is or may hereinafter be
by law exempted from.

(2A) Should any rent scigniorage fee or other sums due to the State Government under
the terms and condilions of these presents be not paid by the lessee/lessees within the
prescribed time, the same may be recovered together with simple interest due there on al
the rate of twenty four percent per annum on a certificate of such officer as may be
specified by the State Government by general or special order in the same manner as on

arrears of land revenue.

(3) Before digging or opening any part of the said demised pieces of land for Rough Stone
& Road Metal and Gravel/Morrum carefully to remove the surface soil to a depth of
at least..... metres and lay aside and store the same in some convenient part of the said
demised pieces of land until the land from which it has been removed is again restored to

a state fit for cultivation as hereinafter provided.

(4) To effectually fence off the said demised pieces of land from the adjoining lands and to

keep the fences in good repair and conditions.

(5) Not to assign, underlet or part with the possession of the demised land or any part thereol
without the written consent of the lessor first obtained. [A quarry lease pranted by >Ld]€k|

tender-cum-public auction for sand is not open for transfer].

(6) After working out any party of the said demised pieces of land forthwith to level the
same and replace the surface soil thereof and slope the edges, where necessary. so as o

afford convenient connection with the adjoining land.

\ (E\\‘r/ a0l 7 )"
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form as the Asst. Director of Mineg .

accounts, in such
and direct showing the quantitics ang

(7) That ihe lessee shall keep correct
1¢ o lime, require

wined by the le
juarrying operations therein and shall,

Geology concerned shall, from tn

iid mineral obt ssee [rom the said lands and also (he
st ‘

other particulars ol the
yed in carrving on the said ¢

number of persons cmplo
Director 0

en so direeted by the Assl.
ans of all quarries and work
om time 1o time and

fi e 1o ti I [ Mines & Geology concerned
rom time (o time, W
and correct pl ings in the said
uito, authorized by the lessor fr
and shall. when so required.

prepare and maintain complele

lands and shall allow any officer there
accounts and any such plans

at any time, to examine such
and returns regarding all or any ol the

supply and furnish to the lessor all such information

matters aforesaid as the lessor shall, from time to time, require and direct.

t specified in the lease is discovered the

(8) That if in the course of quarrying any mineral no
t. Director of

t once report such discovery to the Ass

lessee or registered holder shall a
overnment regarding the

Mines & Geology concerned who shall obtain orders of the G

working of the same.

(9) That the lessor’s agents, servants and workmen shall be at liberty at all reasonable times
[ >

during the said term, to inspect and examine the works carried on by the lessee under the

liberties hereinbefore granted and the tessee shall and will, from time to time. and at all
times during the said term hereby grunted conform to observe all order and regulations
which the lessor or his authorized agent as the result of such inspection may from time to

time see fit (o impose to keep the lands in good and substantial repair. order and condition

or in the interest of public health and salety.

(10)The lessee shall withoul delay send to the Asst. Director of Mines & Geology a report of any
accident involving the death or injure o any person which may occur in or about the quarry

and shall observe all rules for the time being in force regulating the working of quarries.

(11)That the lessee shall not without the express sanction in writing of the said Asst. Director of
Mines & Geology cut down or injure .any timber or tress on the said lands but he may clear
away brushwood or undergrowth which interferes with any operations authorized by these

presents on payment of due compensation for cutting or injuring trees growth in the said

lands to the Departments concerned.

(12)That wherever necessary. pay to the person concerned. compensation for any loss or damage
which may be caused by the lessee to the surface of the demised pieces of land or to anything
growing or situated therein in exervise of the rights granted and shall not commence

operations until such compensation his been paid. The lessee shall further always keep the

lessor indemnified against any claim by any person for any loss or injury caused to him or to
his property by lessee. The Deputy Director shall be the competent authority 1o assess and

fix any compensation payable by the lessee for any loss or injury done to him or his property.
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G (13)That if required by the Asst. Director of Mines & Geology. erect and maintain al his own
%, S T it : ) :

L % ] expense, boundary pillars of subsistent material standing not less than three feet above the
/ p.

7] ; . . _

¢l surface of the ground at each corner or angle in the tine of the boundary of the arca feased to

him and at intervals of not more than there metres along the houndary. as defincated in the

plan attached to the lease deed.

(14) 1€ any mineral not specified in the lease deed or agreement is discovered. the lessee or the
registered holder shall not win or dispose of such mineral without obtaining the permission of
[the Deputy Director of Mines & Geology] and without payment of the scigniorage fee and the
acreage assessment. 1 lessee or the registered holder fails to intimate [the Director of Mines &

Geology] the discovery ol such new minerals and obtain his permission within a period of

thirty day from the date of the working of the mineral is begun, the Dircctor of Mines &

Geology or Deputy Director of Mines & Geology may levy enhanced seigniorage [ee and

acreage assessment.

(15) The lessee or the registered holder shall strengthen and support L0 the satisfaction ol any
Railway Administration concerned or the State Government as the case may be. any part of
the quarfy which in the opinion of the Railway Administration or as the case may be. the
State Government requires such strengthening or support for the safety of any railway.

reservoir, canal, road or any other public-works or structures.

(16) That this lease may be terminated in respect of the whole or any part of the premises by

six months notice in writing on either side.

(17) That on such determination the lessee shall have no right to compensation of any kind.

(18) That the [knock-down amount)/dead rent and seigniorage fee payable under thesc
presents shall be recoverable under the provisions of the Revenue Recovery Act. 1864
thereof.

(19) That the determination of the tenancy to deliver up the demised land in such condition as
shall be in accordance with the provisions of these presents save that lessee shall if so
required by the lessor restore in manner provided by the foregoing covenant in that behall
the surface or any part of the land which has been occupied by the lessee for the purpose

of the works hereby authorized and has not been so restored.

(20) In respect of granite and marble, the lessee shall comply with the provisions of Granite
Conservation and Development Rules, 1999 and the Marble Development and

Conservation Rules, 2002, respectively.

(21)  (a) The lessee shall follow and efTect the provisions ol Labour laws pertaining to the
employment, payment of wages and other welfare measures to the Labour who are

employed in quarries and mines.
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(b) The lessee further shall take all precaulionary measures i conducting my 2

operations s per the  relevant stipulations made under Metaliferroug Mi,
¢ ¢ - i

Regulations, 1961

provisions as stipulated above and having confirmaii,

(¢) I the lessee violates the
Lshall be taken for cancellation of the

{rom the Department concerned necessary actiol

lease. by giving an opportunity.

9. The lessor hereby covenants with the lessee that on the lessee paying the [knock down

amount] dead rent and seigniorage fee hereby reserved and that on observing and

performing the several covenants and stipulation herein the lessee shall peaceably hold

and enjoy the demised picces of land and the liberties and powers hereby demised and

granted during the said term without any interruption by the lessor or any person

rightfully claiming under or in trust for him.
(9-A). Government reserves the right:--

() to cancel the quarry lease granted and executed under these rules alter giving

previous notice;

(i1) to prohibit quarrying operations in part or the whole of the area under lease with

recorded reasons

10.  Itis hereby expressly agreed as follows:-

(1) If any part of the [knock-down amount] dead rent and seigniorage fee hereby reserved
shall be unpaid for thirty days after becoming payable (whether formally demanded or il
the lessee while the demised pieces of land or any part thereof remain vested in him shall
become insolvent or if any covenant on the lessee’s part herein contained shall not be
performed or observed them and in any of the said case it shall be lawful for the lessor at

anytime thereafler to declare to whole or any part of the said sccurity deposit ol
Rs.2,52,000/- to be forfeited and also to reenter upon the demised pieces of land or any
part thereof in the name of the whole and thereupon this demise shall absolutely
determine but without prejudice to the right of action of the lessor in respect of any reach

or non-observance of the lessee’s covenants herein contained.

(2) The expiry or determination of the lease, the lessee shall be at liberty to remove, carry

and dispose of all the stocks of the mineral extracted and all engines, machinery, articles

and other things whatsoever (not being building or bricks or stones) within one month or

extended period granted by the Government after paying dead rent and scigniorage fee

and other sums which may be due and performing and observing the covenants on his

part hereinbefore reserved and contained and also making good any damages done by the

such removal but not building which shall be erected on the s
lease and shall be the absolute

aid demised places of land

by the lessee and left thereon at the determination of the

property of the lessor who shall not pay any price for the same

/
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BEFORE THE NATIONAL GREEN
TRIBUNAL (SZ) BENCH
AT CHENNAI
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DATED 11.12.2025
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G STANLY HEBZON SINGH (3087/2009)
G VIGNESH (5568/2021)

V ANANTHA KRISHNAN (1031/2024)

Counsel For The 12" Respondent
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